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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE 
FAST TRACK COURT :: BISWANATH CHARIALI. 

 
Misc.(Bail) Case No. 64 of 2022. 

 
 Padmawati Payeng 

 
  -vs- 

State of Assam. 
 

Advocate for the Petitioner:- P. P Saikia 
Advocate for the respondent:- Addl. P.P. 
 
Present. Smti. T. Hussain 
Addl. Sessions Judge, Biswanath Chariali. 
 
      ORDER 

 23.03.2022.        
  This Bail Petition filed for the accused person namely Khageswar Payeng, 

u/s- 439 Cr.P.C, in connection with Biswanath Chariali P.S Case No. 447/2021, 

u/s- 376/420/506 IPC is taken up for further hearing as the called for case diary 

is received. 

 Heard the learned counsel appearing for the accused as well as learned 

Addl. P.P. and carefully perused the materials available in the case diary. 

 The case against the accused Khageswar Payeng in brief is that on 22-11-

2021 the informant lodged an ejahar alleging inter-alia that nearly one month 

ago the accused Khageswar Payeng came to her house and got acquainted with 

her and thereafter he visited her several times and also assured her to provide a 

job in Anganwadi School. On that pre text, the accused asked her to go with him 

to Guwahati. Accordingly on 14-11-2021 the informant came out of her house 

along with her daughter to go to Guwahati with the accused Khageswar Payeng. 

But the accused took her to different places all the day and at night at about 12 

O'Clock took a lodge a Biswanath Chariali and there inside a room he forcibly did 

sexual intercourse with her giving threat. Next day the accused took her to his 

house in Lakhimpur.  

 Accordingly, Biswanath Chariali P.S Case No. 447/21, u/s 420/376/506 

IPC was registered. During investigation on 14-02-2022, the accused, Khageswar 
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Payeng was arrested and forwarded to the court and since then he has been in 

judicial custody in connection with this case.  

 It is submitted by the Ld. Counsel for the accused that the accused is 

innocent and has been falsely implicated. 

 Now on perusal of the case diary, it is found that I.O has already 

examined all the material witnesses and that substantial portion of the 

investigation is almost over. 

 Considering the facts and the circumstances of the case, as found from 

the materials available in the case diary, I am of the view that further detention 

of the accused is not necessary. 

 Therefore the accused Khageswar Payeng is allowed to go on bail of Rs. 

15,000/- with a suitable surety of like amount to the satisfaction of the learned 

Elaka Magistrate on condition that the accused shall not directly or indirectly 

make any inducement, threat or promise to any witness.  

    Send back the C/D.  

 


